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IN THE COURT OF THE ASSISTANT SESSIONS JUDGE 

TEZPUR, SONITPUR 

 

 

SESSIONS CASE NO.201/2017 

GR CASE NO.1482/2017 

U/s 376 of IPC 

 

State 

-Vs- 

Sri Raja Anil Sharma    -----Accused 

 

 

Present 

Smti Munmun B.Sarma 

Asst. Sessions Judge 

  Tezpur, Sonitpur 

 

Counsel for Prosecution : Mr. P. K. Sarma, APP 

Counsel for Defence  :                           , Advocate 

 

 

Evidence  : 07-09-2017 

Argument : 25-10-2017 

Judgment : 30-10-2017 

 

 

JUDGMENT 

1) On 28-04-2017, complainant / victim filed an FIR at Tezpur PS stating 

inter-alia that the accused Raja Anil Sharma asked her to work as a cook in 

the rented house of Patanjali Company situated at Dekargaon. When she was 

working there, the accused watched obscene videos in his mobile in high 
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volume and closed the windows and doors. When she brought tea to his room 

the accused closed the door of the room and raped her. Despite her resisting 

the accused raped her thrice. When she wanted to quit the job, the accused 

threatened her to expose the incident to her husband. Hence, the FIR was 

lodged.   

 

2) On receipt of the FIR, it was registered u/s 376 of IPC against the 

accused Raja Anil Sharma. The police went to the place of occurrence and 

examined the available witnesses. Statements of the witnesses were recorded, 

medical examination of the victim was done and her statement u/s 164 CrPC 

was duly recorded. On completion of investigation, a prima facie case having 

appeared, the IO submitted charge sheet against accused Raja Anil Sharma 

u/s 376 IPC to stand trial in open court.  

 

3) Cognizance of the offence and after appearance of the accused, Chief 

Judicial Magistrate, Sonitpur, Tezpur committed the case to the ld. Sessions 

Judge, Sonitpur (Tezpur), and thereafter the case was made over to this Court 

for disposal. Accordingly, this Court took-up the trial of the case and 

considering the materials available on Case Record and Case Diary and prima 

facie case having appeared u/s 341/376/506 IPC, charge was framed and the 

contents of the offence was read over and explained to the accused person 

Raja Anil Sharma, to which he pleaded not guilty and claimed to be tried. To 

prove the offence u/s 341/376/506 IPC against the accused person the 

prosecution side examined the complainant / victim as PW1. As the victim 

completely denounced the case & claimed that no such incident happened the 

prosecution didn’t call any other witness. To substantiate his claim, defence 
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did not examine any witness. The accused person’s case, as could be 

ascertained from cross-examination of the prosecution witness was that of 

total denial. 

 

4) The points for determination is as follows – 

(1)   Whether the accused Raja Anil Sharma prior to 28-04-

2017, wrongfully restrained the victim thus, committing an 

offence u/s 341 IPC? 

(2) Whether the accused Raja Anil Sharma during the period 

prior to 28-04-2017, committed rape on the victim thus, 

committing an offence u/s 376 IPC? 

(3) Whether the accused Raja Anil Sharma during the period 

prior to 28-04-2017, committed criminal intimidation by 

threatening the victim, to inform her husband that she is 

unchaste, with intent to caused alarm to victim and forcing her 

to concede to rape thus, committing an offence u/s 506 IPC ? 

 

DISCUSSIONS, DECISIONS & REASONS THEREOF– 

5) Heard arguments forwarded by the Ld. APP and counsel for the 

defence side. I have also gone through the materials available in the Case 

Record & the Case Diary. Considering the fact that the same set of evidences 

will be discussed both the charged sections, they are discussed together 

herein below without losing their individuality.  

 

6) Firstly, we analyze the evidences available on record, i.e., the 

evidence of the victim/complainant as PW-1. She stated that she was worked 
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for 7 months in the guesthouse where the accused was staying. The accused 

was not paying her properly and not releasing her dues and on instigation of 

other people, she lodged the FIR against him. However, no such incident of 

rape actually occurred. During cross-examination she deposed that she never 

had sexual relationship with the accused & lodged the case against the 

accused only because there were monetary differences between them and 

other people had instigated.   

 

7) Thus, as could be seen from the evidences that the victim didn’t 

implicate the accused for any wrongdoing, weather be it restrain or threat or 

rape. Under the given circumstances, I am bound to hold that the prosecution 

failed to prove the case against the accused Raja Anil Sharma u/s 

341/376/506 IPC Act beyond all reasonable doubt. Hence, he is acquitted on 

benefit of doubt and set at liberty. Bail bond is cancelled and the bailor 

discharged.  

 

Judgment is sealed, signed and delivered on this the 

30th October’ 2017. 

 

 

 

(Munmun B.Sarma) 

Asstt. Sessions Judge 

Tezpur, Sonitpur 

 

 


